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4, Annual Report (1976-77) of the
N.CER.T, New Delhi

5. Annual Report (1976-77) of the
National Staff College for Educa-
tional Planners and Administra-
tors, New Delhi

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): Sir, I beg to lay on the Table a
copy each (in English and Hindi) of
the following papers:—

Ve

(i) Report of the Review Commit-
tee on the Curriculum for the Ten-
year School. [Placed in Library. See
No. LT-2635/78].

(ii) Report of the Nalional Review

Committee on Higher Secondary

. Education with special rererence to

vocationalisation. [Placed in Lib-
rary. See No. LT-2640/75]..

(iii) Annual Accounts of the Uni-
versity Grants Commission for the
year 1976-77 and the Audit Report
thereon, under sub-section (4) of
section 19 of the Universily Granis
Commission Act, 1956, together with
a statement giving reasons for the
delay in laying the document. [Plac-
ed in Library. See No. LT-2636/781.

(iv) Annua] Report of the National
Council of Educational DNesecarch and
Training, New Delhi, for the year
1976-77, together with a statement by

_ Government  accepting the Report.
[Placed in Library. See No. LT-
' 2635/78].

(v) Annual Report of the National
Staff College for Educational Plan-
ners and Administrators, New Delhi,
for the year 1976-77 together with
statements by Government acrepting
the Report and giving reasons for
the delay in laying thereof. [Placed
in Library. See No. LT-2634/78].

ﬁ“’ STATEMENT BY MINISTER
~ The Narmada Waters

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): 3ir, the
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Narmada Water Disputes Tribunal
has today forwarded to the Central
Government a report setting out the
facts as found by it and giving its
decision on the matters referred to it.

It may be recalled that as the dis-
putes amongst the States of Gujaraf,
Madhya Pradesh, Maharashira and
Rajasthan regarding the Narmadu
waterg could not be settled by nego-
tiations, the Government of India
constituted the Narmada Water Dis-
putes Tribunal on 6th October, 1969
for adjudication under the Inter-State
Water Disputes Act, 1956.

SHRI ANANT PRASAD SHARMA
(Bihar): I{ may be laid on the Table
of the House.

SHRI SURJIT SINGH BARNALA:
It ig an important statement.

SHRI ANANT PRASAD SHARMA:
How many pages are there?

SHRI MANUBHAI PATEL (Gujarat):
We would like to hear him. ( Interrup-
tionsy Sir this is a very
statement. (Interruptions).

important

MR. CHAIRMAN: Uf xou mamntain
silence, you will hear il.

SHRI SURJIT SINGH BARNALA:
Shri Justice V., Ramaswami, the then
Judge of the Supreme Court was ap-
pointed as Chairmsn, along with two
serving Judges of Kerala and Allaha-
bad High Courts as the other itwo
members. The Tribunal had thereafter
in February 1972 given its decision on
certain preliminary issues of law.
Madhya Pradesh and Rajasthan, how-
ever, filed appeals in the Supreme
Court against this decision ard ob-
tained a stay order; the Supreme
Court had, however. permitted the
Tribunal to proceed with the inspec-
tion and discovery of documents.
Later in July, 1972, the Chief Min-
isters of the four States held dis-
cussions with the Union Minister of
Irrigation and Power, when it was
agreed that the selllement of the dis-
pute be carried out by mufusl agree-
ment with the assistance of the then
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[Shri Surjit Singh, Barnala}

Prime Minister. They agreed that 28
million acre feet of water is available
in the Narmada for three-fourthg of
the year. Of this, the requirements of
. .Maharashirg and Rajasthan for use in
their territories were agreed to be 0.25
and 0.5 million acre feet respectively.
"The then Prime Minister was requested
1o allocate the balance quantity of
waters between Madhya Pradesh and
Gujarat and fix a suitable height for
the Navagamm Dam. It was further
agreed that the Chief Ministers of the
" four States woulg finalise the arrange-
ment for power generation aud ils ap-
_portionment.

Since these issues could not be decid-
ed according to that agreement, the
-Chief Ministers of Madhya Pradesh,
Maharashtra and Rajasthan angd the
.Adviser to the Governor nf Gujarat met
again in July 1974 and agreed that the
‘Tribunal should decide the height of
the Navagam Dam as well as the level
-0f the Canal and the other issuves such
' as sharing of power benefits ¢tc. They
:also agreed that Rajasthan and Madhya
‘Pradesh should withdraw the proceed-
ings before the Supreme Court. The
Tribuna] thereupon resumed its work
and hag since investigated the matlers
referreg to it. The more important
features of the Award of the Nermada
Water Disputes Tribunal are ag fol-
Tows:—

(1) The annual utilisable quirlum
of Narmads waters which can be
depended upon in 75 years out of
100 is assessed to be 28 million acre
feet (MAF),

(2) Out of the utilisable guantum
of 28 MAF of 75 per cent d.pend-
ability, Madhya Pradesh is allotted
18.25 MAF, Gujarat 9 MAF, Rajas-
than 0.5 MAF and Maharashtra 0.25
MAF. The party States would get
the same proporiionate share in
yvears of excess or scarcity.

(3) The Fuli Supply Level of
Navagram canal offtaking from Sar-
dar Sarovar is fixed at 300" at its
head. With the prescribed slopes,
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the canal would reach Rajasthan
border at a level of akout 131’ ‘t

(4) The full reservoir level at
Sardar Sarovar Dam in Cujarat at
Navagam is fixed at 455" and the
maximum water level at 460"

(5) Madhya Pradesh and Maha-
rashtra are allotted 57 per cent and
27 per cent respectively of the elec-
tric power produced at Sardar Sero-
var. The balance of 16 pe: cent is
allotted to Gujaraf. Madhya Pra-
desh and Maharashtra are also
directed to share the proportionate
cost of the power portion of Sardar
Sarvovar complex. .

(6) Special directions are given io
Madhya Pradesh for releases in a
regulateq manner of duz share of
water for Gujarat and =Rajastharn.
For these regulated releases, Sardar
Sarovar Project is required to credit
to Narmadasagar Project 17.63 per
.cent of the actual cost cf Narmada-
sagar Dam Unit 1. Detaileg guide.-
lines for framing rules of regulation
and water accounting are set down
to ensure that party States get their
due share,

(7) Detaileq directions are given
for acquisition of land by Msadhya
Pradesh and Maharashtra for Sardar
Sarovar and for rehabilitation of
oustees by Gujarat, Madhya Pradesh-
and Maharashtra, B

(8) A two-tier machinery is direct-
ed to be cet up to ensure the imple-
mentation of the decisions of the
Tribunal. The machinery comprises:

{a) The Narmada Control Au-
thority consisting of three full-
time Engineer Members appointed
by the Centre and four part-time
Engineer Members appointed one
each by the party States.

(b) A high powered Review
Committee consisting of the Chief~
Ministers of Madhya Pradesh, Gu-
jarat, Maharashira and Rajasthan
with the Union Minister of Irri-
gation as Chairman The Review
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Committee will review any deci-

sion of the Narmada Control Au- .

thority referred to it and its de-
cision shall be final and bhinding.

(9) The Award is subjeci to review
at any time after a period of 45
years from the date o¢f the Award.

The Report of the Tribunal is being
forwarded by the Government of India
to the concerned State Governments.

The Inter-State Water Disputes Act
provides that if ithe Central ‘Govern-
ment or any State Government is of
the opinion that anything coalained in
the Tribunal’s d=cision requires expla-
nation, or that guidance is needed up-
on any point not originailly referred to
the Tribunal, the matter may again be
referred to the Tribunal, within g
period of three months from the deci-
sion, for further consideration. The
Tribunal may forward a Turiher report
giving such explanalion or guidance
as it deems fit ang in such a case, the
decision of the Tribunal shall te deem-
ed to be modified accordingly.

The Ac{ further provides that the
Central Government shall publish the
decision of the Tribunal i1z the official
gazette and the decision snall be final
and binding on the parties to the dis-
oute and shall be given effect to by
them,

Now that the Tribunal has given its
report and decision, the way is clear
for the speedy implementation of the
various projecls on this river which
would provide irrigation in an area of
about 5 million heclares which 18
nearly 10 per cent of the area at pre-
sent undey irrigation, in the counitry.
The Narmada is the largest west flow-
ing river and is the fifth largest river
in the country It ig estimated that
the irrigated area will produce on full
development nearly 5 to 6 million
ionnes additional foodgrains besides
jnecrease in production of cotton, sugar-
cane, vegetables, fruits ete. and provide
gainful employment opportunities due
to intensive farming system. The
value of the gross additional produc-
{ion on full developmenti of irrigation
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in the Narmada command area is esti-
mated to he of the order of Rs. 900
crores per annum at the current price
level, 1In addition, there will be
generation of hydro-electric power of
about 450 MW at 100 Qer cent load
factor in the final stages and a lot more
during the interim period. That would
bring a great deal of prosperity to the

people of the region ang the country
as a whole.

MR. CHAIRMAN:
Patel

Shri  Manubhai

SHRI MANUBHAI PATEL: Sir, the
hon. Minister has just now znnounced
the award. We from Gujarat consider
Narmada as a national river. We
never considered that :river to be {he
river of one State. We look ot it from
this viewpoint that the natural resour-
ces should benefit the whole country,
not only one State of Gujarat. Sir,
it was from this viewpoiat that Guja-
rat had agreed with Madhya Pradesh
on a compromise formula. Dr, I{hosla,
an expert of international authority,
whose authority is recognised by the
UNO also, on technical grounds had
suggested a height of 500 feet. If g
height of 530 or 540 feet could have
been accepted by the tribunal, then the
benefits would have reached not only
Madhya Pradesh, Maharashtra and
Gujarat, but they woulq have reached
the barren and dry lands of Rajasthan.
Barmer district and  Jalaur district
and the ever dry desert area of Kutch.
Again the Khosla Commission had sug-
gested that thig iy not merely a river
project concerned with irrigation.
navigation or power, hut it is also a
defence project in the sense that the
waters will reach up to the horder of
Pakistan, where a huge number of
farmers coulg be settled vho could
form a defence line. From this r.atio-
nal point of view, this lieight of 500
feet wag suggested by the Khosla
Commission.  Ultimately. Sir, the
height which is given is 455 feet much
below the expectations of the people
of Gujarat. The bhenefits to be deriv-
ed from this natura]l resources will he
much less. The distribufion of water,
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the distribution of power, etc., given
by the tribunal is much unsatisfactory
for the people of Gujarat Sir, the
irrigable area all over the country is
24 per cent, while in Gujarat it is only
12 per cent. Ang in spite of it, out of
a total of 28 million acre-fee of water,
18 million acre-feet will go to Madhya
Pradesh and only nine million acre-
feet will go to Gujarat. Mahsrashtra
will get 0.5 million acre-feet. Out cof
a total length of 800 miles, only cne
bank of Narmada touches Maharashtra
for a length of only 20 miles. But
Maharashtra also wil] get water from
Narmada. But more water should
have gone to Kutch because that is the
really needy area. Anyhow, Sir, this
wag a dispute continuing for so many
years, for 15 years, we were not able
to derive any benefit out of this. Ulli-
mately, it is the Janata Goveinment

which has expedited this precess..

SOME HON. MEMBERS: No, no.

SHRI MANUBHAI PATEL: When
you say “No”.........(Interruptions)
You will have your say. Sir, I may
remind my friends that the former
Prime Minisler insteag of taking it to
a tribunal took it to an arbitrater and
the arbitrator was she herself. And
because it was left to her arbitration,
this was delayed unnecessarily. Ulti-
mately when it was given to a tribunal,
it wag expedited. When I say ahout
delay, it is in that sense, not in any
other sense. It has been expedited by
this Government and the Government
deserves all congratulations for that.
For the people of Gujarat, it will be
very difficult to digest this decision,
But we never believe in any parnchial
or narrow-minded approach. We be-

liave in looking at issues from the
national viewpoint, from the point of
view of national interests. I would
request that the peonle of Gujarat

should accept this award because it is
binding. There is no othar go, there
is no other alternative, hecause under
the River Disputes Act. the award is
binding on all the partiss concerned.
So, even though it is late, even though

[ RAJYA SABHA ]

Narmadg Waters 144
it is not gatisfactory to ihe people of
Gujarat, even though it will not do__
full justice to the people of Gujarat, we
on this side of the House request the
people of Gujarat and the whele ccunt-
ry to accept this award in national
interest. A very good road is paved
by the eastern States of Bengal, Bihar
and Orissa who have come to a unani-
moug agreement regarding distribu-
tion of river waters. In the soulh
also they have come to some agreement
on the distribution of river waters.
This ig a new chapter, to my mind, and
a golden chapter for us to go fcwards
national] integration. Let all the
rivers, big rivers, inter-Slate rivers,
be considered as national rivers and
their benefits should go {o the whole
country. Though it is late, with
speedy implementation of this award
by the Central Government ang the
State 'Governments, it will turn this
part of western India into a good
granary which ensures foodgraing sup-
ply fo the needy people of Gujarat and
the neighbouring States. With these
words and with these reservationg I
welcome this award.

SHRI YOGENDRA  LMAKWANA
(Gujarat); I entirely ogree that the
national rivers, the resources of the
national rivers, shoulg be developed in
the best interests of the palion. Ac-
cordng to the Union Ministr; of Agri-
culture and Irrigation th. gsurface
water resources of India arte about
1356 million acre feet. Out of this
hardly 450 million acre feet, that is
one-third of the fotal couli be put to
use for irrigation purpoées.

[Mr, Deputy Chairman in the Chair|

Mr. Manubhai Shah has given the
entire credit to the Janala Party for
this award....

SHRI PILOO MODY (Gujarat):
Correction. Mr. Manubhai Shah is nol
a Member of this House.

SHRI YOGENDRA MAKWANA: If
we look into the history of the Nar-
mada Award, it was in 1963 that there

»
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was an agreement at Bhopul belween
the States, Madhya Pradesh and Guja-
ral. According 1o thal agreement the
height of this dam was to be 435....

SHRI PILOO MODY: You gre damn-
ing your Government.

SHRI YOGENDRA MAKWANA:
Flease hear me. According to that
agreement the height of the dam was
to be 425 feet and the waler to be
distributegd was 11.24 million, acre feet
for Gujarat and 60,000 for domestic
use. In all, 12 02 million acre feet of
water was to be given {5 Gujarat.
But unfortunately that agreement was
not yet ratifieq by the Government of
Madhya Pradesh. Therefore, in 1964
the Government{ recommended CcOnRS-
truction of a dam of more than 425
feet. Tt was also not agreed {o by the
Madhya Pradesh Government. So in
1964 the Khosla Committee was ap-
pointed, with Dr. Khosla as head

of the committee. The report war
given in Scptember 1965. And
what was the recommendation?
There recommendation was  10.65

rillion acre feet of water for Gujarat

and 158 million acre feet of
water for Madhya Pradesh and
the height of the dam 465

{eet, that is, for irrigation, and 500
FRL for generation of power. That
would have generated 1535 MW and
the distribution of electricity was to
Le 2 to Madhya Pradesh and 1 plus 2
to Gujarat. That was the proportion of
electricity to be divided among these
Slates This was also not agreed to
by Madhya Pradesh. In July-August

1966 the Chairman wof the Central
Water and Power Commission, Mr.
Chopra, recommended the dam’s

height to be 465 feet. This was also
not accepted by Madhya Pradesh. So,
in order to pursue the recommenda-
tion of the Chief Ministers of Madhya
Predesh and Gujarat who met in De-
cember 1967

(Interruptions)

st @eaT P erd (SHY W) ¢
FEF FTAE AT FATAT A FE G E
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SHRI YOGENDRA MAKWANA: I
have tg give all this history because
he says it is the Janata Government
which has gone all this, otherwise, I

am mnot interested in giving all this
history.. .

SHRI PILOO MODY:
damning your Government.

You are

SHRI YOGENDRA MAKWANA:
Please keep quiet. I know you are
a buffoon.

In order to pursue this recommenda-
tion, the Chief Ministers of Madhya
Pradesh and Gujarat met in Decem-
ber 1967 ang they also unanimously
agreed on it. But this was also not
accepted by Madhya Pradesh. Then
on 6th October 1969 the tribunal was
appointed. This tribunal was also
appointed during the time of the Con-
gress Government. It was the Con-
gress Government which has played
a vital role. It was the Congress
Government which wanted to gettle
this issue and geftle jt in the best
interest of the nation. It was not_by
the Janata Government. It was the
Congress Government which wanted
to settle the dispute in the best in-
terest of the country. The Chairman
of the tribunal was 3 Supreme Court
Judge. There were two High Court
Judges also on the f{ribunal. There
were four technical officers to help
them. Thijs tribunal has now given
an award and now the dam height
will be 455 FRL. This is much below
the expectations of the people of
Gujarat. I do not think the people of
Gujarat will be happy with this
award. The distribution of water is
also not properly done. The genera-
tion of electricity will be only about
1800 MW. I was not able to hear
what he said about the distribution of
electricity generated from this dam.
On an examination of the entire award,
it looks that the pcople of Gujarat
will not be happy with this award.
What Mr. Manubhai Patel has gzaid
is not correct. It was not done by
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[Shri Yogendra Mokwana)

the Janata Government. I want to
lodge my protest against this award
on behalf of the people of Gujarat.

SHII SURJIT SINGH BARNALA:
I would only submit that the matter
shoulg not be discussed at this stage.
There is a period of three months
during which objections can be raised.
Then the final decision will come and
it will be notified. Then, of course,
discussion can take place. Now is not
the time when the whole thing can
be (discussed. I have read the main
parts of the award. Objections will
be heard after three months and there-
after the tribunal will have to make a
submission ang then it will be notified
and become final,

SHRI SAWAISINGH
(Madhvyg Pradesh): Mr.
Chairman ....

SISODIA
Deputy

SHRI SUNDER SINGH BHAN-
DARI: Why carry on this discussion
after this clarification by the hon.
Minister?

MR. DEPUTY CHAIRMAN: Please
be brief.

ot ward fag felifiemy . wrRmaT
7g A1 9 faawr 7 fad g v &
i afer am A\ & werae, wer w3,
TISEAT ST AgIvTeE & fory oY faear
HIT FegFAT F7 Faaw @ § o e
0 ¥ ¥F ¥ AT O T T ¥ 59
WS T 2T ¥ ¥ (A fegAe ®
g1 fur, ey, araae, § 2z fraeq
FET AR g F wen 93w #v Faar
w1 fafem o 976 admm 7 9@
ST qET AT e £ 9=l WA
oo feoft 3 T wrgw #7 ¥ fod
7T q=w % Al v A T F EC
T I A FOAET 7t faqq 5w
WER SS9 F AR KT TACEEA TR
FFar 8 1 72 WY 460 FT F 2T 9X
THATRN A @I, § IaF19fony g7
FPIAT TGN E 1 IEHT AT
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FE BRI fF 90 AT TFE XS AHT
faay fr o2 fFarT AT ATSEEr
FATY & ST G THIT 40 FAT a1
&N AT awg § IT amdr TEE g
T FITATT G ITAT WX q1F T,
oWy, AT WX TTIYT AgHT
A B AT agEE 3T ST ST
adrsr kg g PR UF A% 89 g
Fouar F%% £ (7 wfad adE ¥ gm
faw 1 AT AEART ST AT Ag fgEAT
ST B AT 2, A a7 30 § St @dr
¥ i T WS AT BT T A
gaT A §, 9 SHIF IF AM

F AGF & 94 AAT A WH
qEATT AT | THE Hey 9I9 &1 FAql
FT S eTEd AHATT W | AT TR

gfaiFat & =6 § g F A1 SF-75F
FoAT & | wleaw Ay &F § 9ed 29
Tt AT R SHTA H TGl I
qen wE9 FT HAAT A7 (e AL {FAg
7o qET K AAA A VA AGATE |

st WA 9EA : FE (AH 1 ai-an
£ | (g FFTRIAT X[ FATA 2

OZA

SHRI GHANSHYAMBHAI
much

(Gujarat): Sir, however
the feeling of anguish of the people
of Gujarat might be for the award,
having chosen to go before the Tribu-
nal and having gone before 1t to place
it case on merits, I am not here 1o
muke any adverse criticism or cormn-
ment on the gwarq that has been just
novs mentioned by the honourable
Minister. As he has rightly pointed
out, this malter was referred to the
ther. Prime Minister for arbitration
and 1 was one of the signatories to
thal agreement. It was knowpn then
that this was a matter which was of
the national importance and was not
in the interest of any particular State.
Tne waters of the Narmada, millions
of cubic feet were going into the sea
during the last ¢o many centuries and
cven after indepcndence we could not
harness them It was a great pity that

X

-

-
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we could not harness the waters of
the Narmada which would have irri-
gateq lands to produce crops
worth  thousand of crores and
generated much power. Theve-
fore  thinking that the national
leader woulg be able to decide this
national issue, keeping in view the
national interest, we wanted this mat-
ter to be referred to the then Prime
Minister.. ...

" SHRI PILOO MODY: Who was it?

SHRI GHANSHYAMBHAI OZA: 1t
was referreq to n July 1972 and,
withdrawn in 1974. This matter was
referred back again to the Tribunal.
We hoped that after the what 18
known as the Navagam dam came up,
which wag the last dam, which was
the terminal dam. we would be able
1o holg the waters ang unless we were
able to holg the waters, these waters
would be going into the sea I am
not looking at this question from any
parochial angle, from any State angle.
Forget Gujarat, forget Madhya Pra-
desh, forget Maharashtra and forget
everything. Do we want more pro-
duction of foog or not? Do we want
more cash crops or not? Do we want
more generation of power gr not? Do
we want to utilise these waters or
not? These are the important ques-
tivns and you take a decision in the
national jinterest. I do mnot want to
make things worse and I do not want
to injure the feelings of any party.
We have got a lot of lang and we
could give land to the M.P. displaced
people. In fact, T had agreeq to give
them lang and settle them in Gujarat
if they were prepared to come. I had
also said that I was prepared to give
them as much compensation as was
legitimate to them. My only request
on this would be this: As I have al-
ready said. after having asreed to
make a submission before the Tribu-
nal, it is only fair that we accept it
and we must accept it. My only re-
quest to the Minister ang all the
parties concerned would be this: Allow
us to lay the foundation for a bigger
heieht ang in future, jf there is a
settlement hetween M.P. and Gujarat,
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thig can be reviewed again. If the
foundation is kept for 530" height, it
wuould be better and we would be able
to see that the waters are not going
intg the sea because it is in our natio-
nal interest to see that the waters do
not go into the see and are not wast-
ed. If this is done, I hope you would
be azble to harness the waters in the
interest of the nation and the only
puint that T would like to make now 1s
that. with all feeling of anguish, I
accept whalever has been awarded
by the Tribunal.

siwdr gHgEr  Afmgse S
(Toraa ) 2 ITAFTRTE AT, ATUAT
TAAT FUT  TEAAIT TG 9T a9aT
HATS F AT 7 | AT Aqq1E 97 Fraq
F 7 g2 gu, a1 7 9 F 47 F5
TATT &1 QTR AT FUT | 0 HATS
FT AT TG, Al TE3TF 2 Tr3eqad
T FTHH TIANZ T GF FTF G197 97
IH HIGS T H SATFA7 78 4187 3 0
Iraqrafd ST, qATT AT FA9T 5T
TATE FT I7AATE FL T o7 A7 715
T AGIEA 7 A9 & AT4T AT FIqT
717 {za1 398, § A9sdl g [9aa ¥
FAQT F1 AL FANT A7 1 W Fy
A EET % 9EF T FET A AT
929 T &, FET &7 AqTA Fq A Y
aNE |, FH TAET E] g F THAT g1
vEl | A-ATCETT & AT Fg7 G qgEr
g3 TFT 8 | IF 5T AT § o7 £7 JY
(eetegud aqraT ¥ AT wgEd q
I AW SOIATAT & 219 751G gAT
2 | ¥ ST9ITH AT ST F GRS F qgHT
Z % g9 3977 $I9=TT g7 q@
sta & i wEe § 97 a7 Ty &
[ TEAR A JT 375 g1 55 90
T F O & FEg g | gm A
agl @ FT & fF awegrT g% 9y
g9 OIAT qg T % | gAfAw 7awE 5 gq



135} tutement re

[sfvaeft FREIA AforawT qa]
TIFTT F7 AT HATS T AAS T AT
g AR, 7T AR FTAT AT IARI
IFTT HIT O FIT AGT &7 SEWT
TR TS FFHIET F9q g1 A1 I
, g, IR AT H @ AT
a1 & awerdt § qaraa & fga wr gen
Y | 1F 4F AYEIT F1AT A7 F, AR
AT HTEL F T 21, § 7 g9 |7 Aal g3Ar
wEdT | T gty § gy v g
ATGF AedH F {5 a@ AT g §
wrzAd fTEiSa ¥ T gAY 3W/ A1
HT FATHIL FTF I TIHAT KT FT
HTATTIETFT A F7V ga=1g1 Fg T H
AT FEIE | GHITT |

PROF. RAMLAL PARIKH (Guja-

rat); I want to take only half a
minute. This gward.....

IR, DEPUTY CHAIRMAN: No.
Dr. Bhaj Mahavir, please.

BROF. RAMLAL PARIKH: 1t is
a national issue, not a partisan issue.

go Wi aAgEIR  (Few 4IW)
FraaTata |1, § 57 739 9% 9 faug
TZA KT TFOT T T@AT AT FPE AT
TG ATATG €A § 597 7 527 % wa
T TATE ATAT & TT X T TTH D A4
Y TFHT HAATRI F WAT 719 7 fa
I 9% AW F TF AALW AT HT
P5a%T og OF SUIFT 78T &1 @7 & Hi7
= {5 & $O 3TN AT 0 iR |t
T, 39 FT § THFT 00 F 197 A1few |
qvw 39T A WA fam o faer-
fear S 7 uF 31 AT F7 & {rad Frww
d wraves gdT grar & & & wew A
€I 37 AT AFT 5% (F 01w a9
Tg wATS  HTET § T 95T 3T A15 &7
721 g 0% (g w2or 1 9ver satar A
A AT 578 A2 F7 AT TW A19 29T
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zafey ag W FEN &0 WAIGFAT TG
T g FET WraT W gy Jar i fee
T FY AT §F HF aAd faE
1T P 939 #T GIEIT T FAAILN TG0
e | wraeT geEw 7 T fa "
RO FT AR A q87 F wwi & feai
w7 afaary # fear MR feeslt F gow
sraTHT w1 g F ¥ fod gt fram
T fagew & f wrant ¥ Ry =9 a7
g T4t FE w1 § W A 5=}
HFT &1 W T F1 agl 50w g1
TETE VAR FAAITAATEN FEATL . . .

Y Foq Wq A (IFT JIW) ¢
T AT BRI AT T US|

TWo Wi AFERT ¢ WA FFA TR0
g7 wgar & f7 A3 gw g g & (o
fast w1 g@ gar =rfer a1 @ ;A
Fifgw a1 w9 F & F 1wy ey fog
T 5T A% T AW AT AGAQ AqRT
&1 Fafz g a1 7% B v adw
AT & FTT IFFT W gy fFa

(Interruptions) IS & Uy oifa®
EEAT AT § A1 IAHT AL AW FT AR
T, QIAFITA AR @ & M H
waTTe giaT Migw

= daaw da0 (fagre) oo
FTH WG FE YT SUA o anzyAw 9T
T I wig o7 wrfaq 4y

To WIE WEAT : T T syfaaal
5T #T A % w1 a7 AT, FiT Fwl
a1 | 59 FIF Aifan w7 arg g &
froiat 7 F17 Gl & a1 o7 ¥ safacqy
FT ATT TG1 AT | ST TG {owefT aral
FT aW aq g Ay fower gwy H W1
FAKNET @ STET AW W7 WG
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F1Tq9T0 ) TaGT QAN {AgET

g § da & ;1 9l § A @A

FTIA 997 & OF F UF ANT &

Tr7, (579 & A9 TT RAA Tl EETRIL
FF, I W T4 09 T (L F
ST geqat S F ©9 ¥ W I (FAT §
IAST EW F (gq H STAWT A1 qF g
W | I8 99 F (a¥ qWHT &1 19
I AR ZF AT A GEO AT A AT
T H q3T FT AT E

SHR] KRISHNA CHANDRA PANT
{Ullar Pradesh): Sir, it had fallen
to my lot at one stage to deal with
the Narmada dispute. Sir, a refer-
ence has been made to the fact that
the dispute was taken out of the tri~
bunal for the purpose of arbitration
by the Prime Minister and that later
on it was referred back to lhe tribu~
nal. There is an impled suggestion
in this that it has caused delay. I
wculd like to put the record straight.
At one stage the gispute was virtualy
settled. The two Chief Ministers at
that gtage had verbally ggreed with
me on all the outstanding points., One
of them went home and promiseq to
conle back gafter g week. In the
course of that week he changed his
mind. Therefore, a very serious effort
was made at that gstage, ang 1 for
one was extremely sorry that the dis-
pute which was almost geitleg through
negotiations, could not be finally set-
tleq at that time, with the result that
it went back to the tribunal. Another
four years have passed.

This is a national award., and the
waters are to go to some of the most
water-starved, the driest, areas of the
country, Gujarat ang Rajasthan, and
I think the whole House should wel-
come the fact that some finality has
come and finally water will be avail-
able to those parts, gz finality which
the people of the concerned States
have been locking forwarg to with
anguish ang anxiety because of the
delayg that have tlakep place in the
tribunal. T am not blaming tHe tribu-
nal. 1 do not think that any-

1978 1 to proble into charges
uganst Shri George Fernundes

body
tribunal
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influenced the
But the fact rema@nq
that the tribunals’ proceedings
are always long. The main thing
is that the country should welcome
thatl another inter-State water dispute
has been settled, in that spirit tae
peeple of the States should welceomie
the award and as quickly as possible
the awarg should be implementeg in
the spirit in which the people of those
areas are looking forward to ils .n-
plementation.

would have

REQUEST BY SHRI GEORGE FE32-
NANDES FOR APPOINTMENT OF
A PARLIAMENTARY COMMITTEE
TO PROBE INTO CHARGES REVEL-
LED AGAINST HIM

AW HAT (o S EAET)
g™ ST, 10 qTEFT F1 59 TF JE
¥ uF (a9 geg 97 97«7 ge8 ¥ g
T o, ==t g1 Y o A7 of Wvg,
3 & AAE 98 £, 7 UF 31 W4T
FATX L AT 4T | =/ feq #1 Ay
TEifers & 5% = =g 9Fw g

T g, S SEH Agt O FE 4—

HT AT FAe 72T 2 fF owmE
T ¥ R amar g6
AT HET ¥ 10 FUT
#1 fmaw FFT I &
frett e aT afaw #v
g1 EER 3w A A
fFar gV

ITAATICT ST, AG LT AT E AR
fFogg a9 7 =afa #) foag &3
arer 9T A1 w1 fA% g W W@l
T g S AT G A I g
T A9y geE ¥ & oo oo #Y
IHTT ST g1 =TT | Ig o I
I &I H1S FAHST F2 AT 99 G deur
F IS ¥ T FHGT S FAAT TG
ag WT AT FOF AT WL AT ATEG
T % g0 qEA F7 T F qAW g
FOF iR 3T F T TZ WL



